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ACT NO. 5 OF 2009 
 

THE KERALA SHOPS AND COMMERCIAL ESTABLISHMENTS WORKERS' 
WELFARE FUND ( AMENDMENT ) ACT, 2008

AN 
ACT

 to amend the Kerala shops and Commercial Establishments Workers' Welfare Fund Act, 
2006. 
 
              Preamble .- WHEREAS, it is expedient to amend the Kerala Shops and 
Commercial Establishments Workers’ Welfare Fund Act, 2006 for the purposes 
hereinafter appearing; 

 BE it enacted in the Fifty-ninth Year of the Republic of India as follows:- 

      1 Short title and commencement - (1) This Act may be called the Kerala Shops and 
Commercial Establishment Workers' Welfare Fund ( Amendment) Act, 2008.  

                (2) It shall be deemed to have come into force  on the 10th day of June, 2008. 

           2.  Amendment of section 2- In the Kerala Shops and Commercial Establishments 
Workers' Welfare Fund Act, 2006 ( 24 of 2006) (hereinafter referred to as the principal 
Act), for the proviso to clause (g) of section 2, the following proviso shall be substituted, 
namely :- 

                 'Provided that the workers employed in the establishments where the Factories 
Act, 1948 or the Plantation Labour Act, 1951 are applicable shall not include under the 
purview of this Act.'. 

      3.Amendment of section 3 - After clause (e) of sub-section (4) of section 3 of the 
principal Act, the following clause shall be inserted, namely :- 

               "(f) for the refund of the amount of contribution remitted by the members who 
are unable to work, for a period of more than two years due to permanent physical 
infirmity or had completed the age of sixty years.". 

      4.  Insertion of new section '3A' - After section 3 of the principal Act the following 
section shall be inserted, namely :-  

               "3A. A worker who  is a member of the Kerala Labour Welfare Fund  and 
coming under the purview of the Kerala Shops and Commercial Establishments Act be a 
member of the Fund. –(1) Notwithstanding anything contained in the Kerala Labour 
Welfare Fund Act, 1975 (11 of 1977), a worker who is a member of the Kerala Labour 
Welfare Fund and coming under the purview of the Kerala Shops and Commercial 



Establishments Act, 1960 ( 34 of 1960) shall be a worker coming under the purview of 
this Act and shall have to become member of the Welfare Fund constituted under this 
Act. 

                       (2) A worker who became member under sub-section (1) shall cease to be a 
member of the Labour Welfare Fund under the Kerala Labour Welfare Fund Act, 1975.". 

 
       5.   Repeal and Saving.- (1) The Kerala Shops and Commercial Establishments 
Workers’ Welfare Fund (Amendment)  Ordinance, 2008 (27 of 2008), is hereby repealed. 
 
                       (2)  Notwithstanding such repeal, anything done or any action taken under 
the principal Act as amended by the said Ordinance  shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 
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കേരള സർക്കാർ 

 

വിജ്ഞാപനം 

 

 

 

കേരള സംസ്ഥാന നിയമസഭയുടെ താടെപ്പറയുന്ന ആേ്റ് ടപാതുജനങ്ങളുടെ 

അറിവികേക്കായി ഇതിനാല്‍ പ്പസിദ്ധടപ്പെുത്തുന്നു.  നിയമസഭ പാസ്സാക്കിയ പ്പോരമുള്ള 

ബില്ലിന് 2021 നവംബര്‍ 13-ാം തീയതി ഗവര്‍ണറുടെ അനുമതി േഭിച്ചു. 

 ഗവര്‍ണറുടെ ഉത്തരവിന്‍പപ്പോരം, 

 വി. ഹരി നായര്‍, 
 നിയമ ടസപ്േട്ടറി. 

തിരുവനന്തപുരം,   2021 നവംബര്‍ 14 
1197  തുോം 29 

1943 ോര്‍ത്തിേം 23.  
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2021-ലെ 30-ാാം ആേ്റ് 

2021-ലെ കേരള ക ാപ്സ് ആന്റ് േകേഴ്്സയല്‍ എസ്റ്റാബ്ലി ്ലേന്റ്സ് 
ല ാഴ്ിൊളി കേേനിധി (കേദഗ ി) ആേ്റ് 

2006-ടേ കേരള ക ാപ്സ് ആന്്റ േകമെ്സയല്‍ എസ്റ്റാബ്ലി ്ടമന്്റസ്  
ടതാെിോളി കേമനിധി ആേ്റ് വീണ്ും  

കഭദഗതി ടെയ്യുന്നതിനുള്ള  

ഒരു 

ആേ്റ ്

പീഠിേ.—2006-ടേ കേരള ക ാപസ്് ആന്‍പറ ് േകമെ്സയല്‍ എസ്റ്റാബ്ലി ്ടമന്റസ്് 

ടതാെിോളി കേമനിധി ആേ്റ് ഇതിനുകേ ം ോണുന്ന ആവേയങ്ങള്‍ക്ക്കായി വീണ്ും 

കഭദഗതി ടെയ്യുന്നത് യുക്തമായിരിക്കുേയാല്‍; 

ഭാരത റിപ്പബ്ലിക്കിടന്റ എെുപത്തിരണ്ാം സംവത്സരത്തില്‍ താടെ പറയും പ്പോരം 

നിയമമുണ്ാക്കുന്നു:— 

1. െുരുക്കകപ്പരും പ്പാരംഭവും.—(1) ഈ ആേ്റിന് 2021-ടേ കേരള ക ാപ്സ് ആന്‍പറ ്

േകമെ്സയല്‍ എസ്റ്റാബ്ലി ്ടമന്റസ്് ടതാെിോളി കേമനിധി (കഭദഗതി) ആേ്റ് എന്ന് കപര ്

പറയാം. 

(2) ഇത് 2021 ടെപ്ബുവരി 24-ാം തീയതി പ്പാബേയത്തില്‍ വന്നതായി 

േരുതടപ്പകെണ്താണ്. 

2. 4-ാം വേുപ്പിടന്റ കഭദഗതി.—2006-ടേ കേരള ക ാപ്സ് ആന്റ് േകമെ്സയല്‍ 

എസ്റ്റാബ്ലി ്ടമന്റസ്് ടതാെിോളി കേമനിധി ആേ്റ് (2006-ടേ 24) (ഇതിനുകേ ം 

പ്പധാന ആേ്റ് എന്നാണ് പരാമര്‍േിക്കപ്പെുേ)  4-ാം വേുപ്പിടന്റ, (6)-ാം ഉപവേുപ്പില്‍,  

“(1) ഉം (2) ഉം” എന്ന അക്കങ്ങള്‍ക്ക്കും പ്ബായ്ക്കറുേള്‍ക്ക്കും വാക്കുേള്‍ക്ക്കും കേ ം  

“(3) ഉം” എന്ന അക്കവും പ്ബായക്്കറുേളും വാക്കും കെര്‍കക്കണ്താണ.് 

3. റദ്ദാക്കേും ഒെിവാക്കേും.—(1) 2021-ടേ കേരള ക ാപ്സ് ആന്റ് േകമെ്സയല്‍ 

എസ്റ്റാബ്ലി ്ടമന്റസ്് ടതാെിോളി കേമനിധി (കഭദഗതി) ഓര്‍ഡിനന്‍പസ് (2021-ടേ 121) 

ഇതിനാല്‍ റദ്ദാക്കിയിരിക്കുന്നു. 
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(2) അങ്ങടന റദ്ദാക്കിയിരുന്നാല്‍ത്തടന്നയും, പ്പസ്തുത ഓര്‍ഡിനന്‍പസ ് 

പ്പോരം കഭദഗതി ടെയ്യടപ്പട്ട പ്പധാന ആേറ്ിന്‍പേീെില്‍ ടെയ്തകതാ ടെയ്തതായി 

േരുതടപ്പെുന്നകതാ ആയ ഏടതങ്കിേും ോരയകമാ എെുത്തകതാ എെുത്തതായി 

േരുതടപ്പെുന്നകതാ ആയ ഏടതങ്കിേും നെപെികയാ, ഈ ആേറ്് പ്പോരം കഭദഗതി 

ടെയ്യടപ്പട്ട പ്പധാന ആേ്റിന്‍പേീെില്‍ ടെയ്തതാകയാ എെുത്തതാകയാ 

േരുതടപ്പകെണ്താണ്. 
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GOVERNMENT OF KERALA 

Law (Legislation-C) Department 

NOTIFICATION 
 

No. 22994/Leg. C2/2018/Law.                Dated, Thiruvananthapuram, 14th  November, 2021 

 29th Thulam, 1197 

 23rd Karthika, 1943. 

 

 
In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of 

Kerala is pleased to authorise the publication in the Gazette of the following translation in 

English language of the Kerala Shops and Commercial Establishments Workers' Welfare Fund 

(Amendment) Act, 2021 (30 of  2021). 

 By order of the Governor, 

 V. HARI NAIR, 

 Law Secretary. 
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[Translation in English of “2021-ടേ കേരള ക ാപസ്് ആന്‍പറ് േകമെ്സയല്‍ 
എസ്റ്റാബ്ലി ്ടമന്റസ്് ടതാെിോളി കേമനിധി (കഭദഗതി) ആേ്റ്”  published under the 

authority of the Governor.] 

ACT 30 OF 2021 

THE KERALA  SHOPS AND COMMERCIAL ESTABLISHMENTS WORKERS’ 

WELFARE FUND (AMENDMENT) ACT, 2021 

An Act further to amend the Kerala Shops and Commercial Establishments Workers’ Welfare 

Fund  Act, 2006. 

Preamble.—WHEREAS, it is expedient further to amend the  Kerala Shops and 

Commercial Establishments Workers' Welfare Fund Act, 2006  (24 of 2006)  for the purposes 

hereinafter appearing; 

BE it enacted in the Seventy-second Year of the Republic of India as follows:— 

1.  Short title and commencement.—(1)  This Act  may be called the  Kerala Shops and 

Commercial Establishments Workers' Welfare Fund (Amendment) Act, 2021. 

(2)  It shall be deemed to have come into force  on the 24th  day of  February, 2021. 

2. Amendment of section 4.—In sub-section (6) of section 4 of the Kerala Shops and 

Commercial Establishments Workers' Welfare Fund Act, 2006 (24 of 2006) (hereinafter 

referred to as the principal Act), for the figures, brackets and word, “(1) and (2)” the figures, 

brackets, symbol and word “(1), (2) and  (3)”   shall be substituted. 

3. Repeal and saving.—(1) The  Kerala Shops and Commercial Establishments Workers' 

Welfare Fund (Amendment) Ordinance, 2021 (121 of 2021) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or deemed to have been done or any 

action taken or deemed to have been taken under the principal Act as amended by the said 

Ordinance shall be deemed to have been done or taken under the principal Act  as amended by 

this Act. 
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